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O.A.NO. 546 /93 : Data of order: 20,9.93 

Vishin Gulrajani : Applicant. 
,., 

Mr. K. L. Thawani : Counsel for applicant.·· 

VERSUS 

Union of India &firs. : Respondents. 

CORA ~1: 

H-ON'BLE MR. JUSTICE D.L.MEHTA,VICE CHAIRMAN 

HON'BLE MR. O.P.SHAR~~,ADMINISTRATIVE MEMBER 

PER HDN'BLE MR. JUSTICE D.L.MEHTA,VICE CHAIRrAN 

Haard the learned coun~el for 

the applicant. The applicant has submitted 

that his Juniors were promoted on 19.5.1986. 

He submittod a r~presentation dated 8.10.1986 

(Ann•x._A/3) and ~as thereafter promoted on 

26.12.1986. Thus th• grievance of the applicant 

is only to the extent that his Juniors were 

promoted 7 months earlier. Thus the cause of 

action accrued to th9 applicant in 1986. 

He submitted representations Annaxures.A/4 
' ' 

dated 12;10.1990 A/5 dated 9~5.1991, A/6 

dated 29.12.1992 in the matter of his 

grievancelhe applic~nt however, filed 
. .. 

this D.A. an 10.9.1993e Ordinarly he s-hould 

have filed the D.A. within anm year from 

thm date of the caus~ of action which 

accrumd to him in Docmmber 1986. Repeated 

representations filed after 3~ years of 
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the cause of action arising, or still lat•r, 

do not remove the bar of limitation. The 

counsel for the applicant has also not 

tak•n care to file application for condo­

nation of delay. The O.A. is hopelessly 

time barrmd. It cannot be ent•rtained 

at such a balated stagm. The O.A. 

is therefore, 

(O,P.~)' 
Adm. Memb!tr 

dismissed. 
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p~1~U 
(D. L.MEHTA) 

Vice Chairman 


